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THE C O N ~ I M P T  OF COURTB ACT, 1862 

P o .  XXXII OF 1952 

t 

' E .  [14th March, 19521 

An Act to define and \ h i t  the powers of certaia courts in 
punishing\ contempt s of courts. 

- a BE it enacted by Parliament + follows:- 

1. Short title and extent.-il) This Act may be called the Contempt 
of Court5 Act, 1952. i 

(?) T t  extencls to the whole \f India except the State of Jarnrnu and 
Kashmir. f 

2. Definition, - in illis Act, ' b g h  Court" means the High ('ourt for 
a Partrb A State or a Part 73 stat$, and indudes the Court of the Jutlicial 
Commis~ioner in a Part C State. 

8. Power of subordinate courts.- 
( I )  Subject to High Court shall 
have and exercise the same and authority, in accosd- 

respect of contempts of 
respect of contempts of 

itself. 

(2) No High Court contempt alleged to have 
to i t  where each eon- 

Code (Act XLV of 
1860). - 

4. Limit of pu~aisl;n;exat for contebpt 04 co~rt.-save as ot.hr\vise 
expressly provided by any law for a contempt of 
court may be punished wi.tlh for a term which insty 
extend to six months, or to two thousal~d 
rupees, or with both: 

Provided that the accused may be disbharged or the punishment award- 
ed may be remitted on apology being made to the satisfaction of the court: 

a 
Provided further that notwithstandi anything elsewhere contained 

in any law for the time being in force, n $ High Court shall impose a sen. 
1 tence in excess of that specified in this ~ec t ion  for any contempt either 

in respect of itself or of a c0ur.t subordinate to it. , 

i 
5. Power of High aonrt to try offericee committed or offenders found 

. outside jurisdiction.--A Righ Court shall have jurisdiction fo inquire> into 
' or trv a contempt of itself or of any court!subordinate to it, whether the 

contempt is alleged to have been commitil+d within or aitsidt. the lcraal 
a price anna 1 or lsd.  

- .  i 



urilits of its jurisdi,tion a on alleged to be guilty of 
the contempt, is within or 

6. Repala, md ~lavings 4, of Courts Act, 1926 (XI1 
'bf 1926), and the enaetme hedule are hereby repealed. 

. (2) Section 6 of the Gen Clauses Act, 1897 (X of 1897), shall applj 
to the repeal of any of the s specified in the ScheduIe as it applies ta 
the repeal nf the Contempt Courts Act, 1926 (XI1 of 1926). 

description of enactment Extent oJ repeal 
*I 

1. Tbe Uontempb of Courts Ad, IV of 1955F.. as in force in The whole. 
the State of H y d e r a W .  

of 1930, as in Th  . whole. - 
c, Sarnvat 2001, Tho whole. 

n 

4. The Uont'rrnpt of dourts A&,\ 1930 (XI of 1930) aa in forcs The whole. 
i n  the State of Mysore. $ 

5. The Uontempt of Courts A&, 8. 1991 (V of S. 1991), as in The whole. 
force in the Patiala and E Punjab States Union. 

1 11, The Pa t iah  and East PLU a b  States Union Judicature Seotion 33. 
Ordinmoo, S. 2005 (X of S. - 005). 

7. The Uontempt of Courts Ao a 1926 (XI1 of 1926), as in The whole. 
force in the State of Raja,&& before the commencement 
of this Act. 

i 
8. The Contempt of Uourts Act$ 1926 (XI1 of 1926), as in The whole. 

force in the State of  Sauras* before the commencement 
of this Act. S 

I 

9. The High Uoutt of Judicature State Ordinance, Section 31. 
1948 (Saureahtra Ordinance I 

10. The Coohin Contempt of Courts Act (XXXII of 11 1 I), as in The whelp. 
I 

force in tho State of ~ravanco$-Cochin. 1 
B ; L 

i 
$ 1 

Y 


